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distortions are rectified, [ don't CLARIFICATIONS ON THE
STATEMENTS BY MINISTER

think any kind of a newpolicy, any
number of Bills that you pass here,
can bring about any improvement.

1 would like to appeal to the
Government once again to see that
somzthiaz coacrate is donz as far as
ago-produzis are concerned. Thank
you.

5-00 p.M.
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Re. Communal violence in Kerala
and Maharashtra
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SHRI O. RAJGOPAL (Madhya
Pradesh) Respected Vice-Chair-
man, Sir, I would confine myself to
what has happened in Kerala, since
my colleague, Shri Pramod Mahajan,
had already dealt with the incidents
that took place in Maharashtra.

Sir, 1 am constrained to remark
that this statement is an effort to
conceal the facts rather than brings
out the real facts behind the incidents
that took place in Kerala. It appears
that there is an effort to profact
some persons or some forces.

1t is well-known that the State
from which I come, i.e. Kerala, has
always enjoyed communal peace.
Even when communal clashes take
place in the rest of the country,
normally, there is communal peace
in Kerala. But strangely enough,
this time, when some development
took place in far off Ayodhya, when
there were no communal incidents,
either in Uttar Pradesh or anywhere

else, in North India,
in far South, in Kerala, certain
incidents took place. In these.

incidents six persons lost their lives.
One hundred and fifty houses were
set on fire, completely burnt down.
Scores of people were stabbed and
admitted in hospital.  Property
worth lakhs of rupees were looted
and destroyed.

Now, this statement does not
reflect the real state of affairs. It is
generally conceded by all  the
newspapers and political observers
that the entire incidents in Kerala
commenced because a regular RSS
shakha was attacked by a new
organisation called the ISS. 1 would
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(Shri O. Rajgopal)

like to ask here. Why has the name
of ISS been purposely omitted in this
statement, when this factor has been
admitted even by the acting Chief
Minister in the Kerala Assembly and
by the legislator from the area in
which these incidents took place ?
T would just refer to what Mr.
Hasaun, the local MLA in whose area
these incidents took place, had said.
He lielongs to the Congress ().
He saul, in the Assembly itself, that
‘the hcuses of a large number of
Hindus were subjected to attack
and :1son. The police entered
Musliin houses, where only women
were present, to commit atrocities.
_ As soon as violence broke out,
around 8 a.m. on Sunday, I tele-
phonically informed the Chief Mini-
ster as well as top police officials
but no effective timely action came
through. This is the grievance of the
local Clongress(I) MLA, Mr. Hassan.
This is what he has himself said in
the Kerala Assembly. The Chief
Minister also admitted that it
happened because this organisation,
ISS, attacked the RSS shakha, a
regular shakha which has been
functioning for the last 12 years very
peacefully. Some friends would like
to put all blame for anything that
happens anywhere on the head of
RSS. Even though RSS has been
functioning in Kerala for the last 50
years, there have not been clashes
worth reporting. There had been
clashes with some other friends for
political reasons on both sides, but
communial clashes were absent. This
" time it has happened. Why it has
happenued, is the basic question.
The hon. Minister’s statement refers
to the incident on 18th where he
says, ahout 3000 persons offered a
dharna before the airport. It is not
a true statement. What actually
happened on the 18th is an eye-
opener. At all the three airports in
Kerala, Trivandrum, Cochin and
Calicut, thousands of people were
mobilised, initially at the instance of
ISS and subsequently some other
organisations also joined and there
was virtually a gherao of the three

[29 JULY 1992 ]

Ministers 368

airports in Kerala. [ have myself

seen, the foreigners who had come

at the Cochin Airport could not

get out of the airport, nor could the

passengers get into the airport. They

had to carry their own luggage. They
were actually crying. This was the

situation. I would like to know what

action has been taken against the ISS
who took the law into their own

hands and ghercod the three airports.

No action virtually has been taken.

Now this actually gave encourage-

ment to ISS people who took law

into their own hands and they

attacked the RS3 shakha at about

8-00 a.m. This atack on the shakha

took place in a place which is about

half a furlong away {rom Poonthura

police station. The police was

informed, but they did not do any-

thing. The police remained silent from
8:00 4.m. to 12-00 noon. For about

four hours there was total failure on

the part of the police and that

resulted in setting fire to an ¢ 1itire area
in Poonthura which the local MLA
describes as ‘“‘the entire Hindu
locality’. About 150 houses were set

on fire.

Now the Mmister’s statement
refers to an event in Keshavadasa-
puram, a placc of worship, which is
really tragic. According to reports in
the local papers the persons who
attacked somebody sleeping in that
place of worship is unidentified and
the police dog went out to the
house of a police constable, Here
is a case where the role of the police
is very important. There was total
failure on the part of policeand
because of that these incidents took
place. The way in which they have
been trying to protect, the way in
which they have been trying to help
the ISS, has resulted in the communal
clashes, unprecedented communal
clashes, which resulted in the death of
SO many perons.

So- I would like to ask the hon.
Minister one specific question. Tt is
not a fact that the entire  incidents
began with the attack on the regular
RSS shakha by ISS- that is- Islamic
Sevak Sangh, a newly created
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organisation which is alleged to be
functioning with the help of a
foreign power across our border ?
Now- my friend- Mr. Baby referred
to a statement made by me. I stand
by that statement. (7 ime Bell rings).

AN HON. MEMBER : It is his
maiden speech.

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) That is all. Just one

minute. Only I want to remind you
that you have already taken more
than 9 minutes. Mr. Rajgopal- you
have alrcady taken more than mninc
minutes. 1 only want to tel you
that her: the procedure is that you
have to finish within three minutes.
I have already given you nine
minutes. Therefore- 1 would request
you to conclude within one or two
minutes.

SHRI O. RAJGOPAL Yes,
Sir. Naw, 1 have stated that on the
basis of ifnformation which 1 had
gathered from an hon. Minister of
this Government. 1 stand by that
statement that the ISS is a creation
of the Fakistan Intelligence Agency.
This is the information 1 have
gathered and this has been proved by
the way in which they have been
acting in Kcrala, openly raising the
slogan, “"We will convert Kerala into
Kashmir.” It is in pursuance of this
action that this communal violence
has been created and the Govern-
ment was...

SHRIMATI
NATARAJAN (Tamil Nadu)
Point of order. Sir, he is saying a
very serious thing....(/nterruptions)...
I am not trying to interrupt you.

JAYANTHI

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : She is on a point of
order. ...(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN : He is saying that
he has gathered information from a
Minister of the Governme nt that th
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ISS is a creation of the Pakistan
Intelligence Agency. Now this is a
very serious charge. Please let him
identify the Minsister so that the
House can also know.

SHRI O. RAJGOPAL I do
not want to enbarrass 2 Minister. 1
stand by my statement. Now I
would like to get an elucidation from
the hon. Jome Minister regarding the
state of affairs....

SHRIMATI JAYANTHI
NATARAJAN : Sir, he already goes
on record. Let him identify the
Minister.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) Jayanthiji please take
your seat first. The Minister is here.
... .(Interruptions). ..

SHRI §. S. AHLUWALIA
(Bihar) : FEither he should disclose
the Minister or he should withdraw
his words.

SHRI O. RAJGOPAL : From a
Government source [ have got this
information....(Interruptions)...

SHRI S. S. AHLUWALIA : It
is an allegation. Which Min.ster is
he talking about ? This House wants
to  know the name of the
Minister. Let him identify him.

SHRI O. RAIGOPAL
from a Government source.

This is

SHRI S. S. AHLUWALIA
Either he should mention the name or
the he should withdraw his words.

THE VICE-CHAIRMAN
(SHRI  SHANKAR DAYAL
SINGH) Apgain- like yesterday: I

would only request you... (Inferrup-
tions)....

SHRI S. S. AHLUWALIA :
should withdraw...

He

SHRI PRAMOD MAHAJAN
Under which rule ...(Interruptions)...
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SHRI S.8. AHLUWALIA : You
are saying that you have got it from
a Minister....(Inferruptions)....

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) Yesterday also I had
requested you to kindly coopecrate

with me to run the House.

SHRI S. S. AHLUWALIA
Is he a Minister of the Government of
America or a Minister of the Govern-
ment of India ? ....(Jaterruptions)...

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) Yoin have already made

your point. Kindly sit down. That’s
all..... (Interruptions).. . This is merely
wasting the time of the House....
(Interruptions). ...

SHRI SS. AHLUWALIA
Through this august House he is
confusing the entire nation. I am a
Member of the Treasury Benches.
I demand, 1want to know, the name
of the Minister.

VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) That’s all. Therefore, T
am requesting you to kindly take your
seat. ....(Interruptions).... What is
this ?

SHRI S. S. AHLUWALIA
Otherwise he should withdraw his
words.....(Interruptions)...

THE

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) Kindly take your seats
first....(Juterruptions).... .. 1 have

already allowed him....(Jnterruptions)

SHRIMATI JAYANTHI
NATARAJAN it is a serious
charge.

SHRI PRAMOD MAHAJAN
It is a serious charge against a
foreign country: not against the
Minister. Understand that.

SHRI1 S.S. AHLUWALIA : He
said. according to one Minister...
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SHRI O. RAJGOPAL : From

a Government source.

SHRI S.S. AHLUWALITA : |
want to know the name of the
Minister, Minister of which Govern-
ment he is. Is he a Minister of the
Government of India or...
(Interruptions)...

SHRI MISA R. GANESAN
(Tamil Nadu) The Member has
said that the ISS is a creation of
Pukistan and he has got this informa-
tion from this Government. Who
is that Minister ? ....(Interruptions)...

SHRI O. RAJGOPAL : My
second question is, is it not a case. . -
(Interruptions). .

SHR1 S.S. AHLUWALIA
Either you should expunge it from the
record or direct the Member to
withdraw his words.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Yesterday | had requested
all of you to kindly cooperate with
me to run this House.. . (Interrup-
tions). I will see the record...:
(Interruptions)

What is this ? [ have already
told you that [ would see the record.
I will see the record. Why are you. . -
(Interruptions) This is not the way,
. .(Interruptions)

SHRI YASHWANT SINHA
Sir, there is no confusion about the
record. What the Member has said,
has been heard clearly by all of us.
The only point is that when the hon.
Member says that he got it from
Minister of the Government, it lends
more respectability and importance
to the statement than it would when
an ordinary Member himself says it.
So, it becomes serious. In that light,
1 think, cither the hon. Member
should, in all fairness, disclose the
name of the Minister or withdraw the
statement. That is all. ..
(Interruptions)
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THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) No, Yashwantji. At the

same time, | tell you that 1 cannot
forge the Member to mention the
name | gannot force him to mention
the name.. . (Interrptions)

SHRIS.S. AHLUWALIA : 1t
is not a2 guestion of forcing the
Member Tt is a matter of right of
this  august House that when
Member is bluming a Minister.

SHRI O. RAJGOPAL I am
not blaming the Minister.
DR. JINENDRA KUMAR

JAIN We are blaming Pakistan.
Are you defending Pakistan ?

S.S. AHLUWALIA :
I am not delending Pakistan.. .
(Interruptions)  Why s it that you
don’t disclose the mname of the
Minister ?..-(Imferruptions)

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) : No, no. Pleasc take your
seat first.

SHRI

SHRI S.S. AHLUWALIA : The
oiher day....(Interruptions)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) 1 am not allowing you.
I only want Mr. Rajgopal to con-
clude.

. SHRI! O. RAIGOPAL : My
statement may be amended to say
instead of “a Minister”™ , “a Govern-

ment source”. . ..(Interruptions)
THE VICE-CHAIRMAN

(SHRI SHANKAR DAYAL

SINGH) Please hear first.

SHRI O. RAJGOPAL : My seond
qustion, hon. Vice-Chairman, is:
Is it not a fact that the police was
a silent witness for more than four
hours when an entire area of more
than 75 houses were set on fire ?
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My third question is..-..
(Interruptions)

THE VICE-CHATRMAN
(SHRI SHANKAR DAYAL
SINGH) No. Don’t interrupt,
please.  (Inrerruptions)

SHRI M. A. BABY : Mr.

Rajgopal, will you vyield for a
while ?

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) : No, no, no. Babyji, [ am
not allowing you. Please take your
seat first.

SHRI M. A. BABY
requesting the hon. Member.

I am

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : My only request is that

he should conclude.

SHRI O. RAIGOPAL : My
third question is a specific questio n.
.. *(Interruptions)

SHRI PRAMOD MAHAJAN
(Maharashtra) : Why are you asking
clarification from the Member °?

You ask clarification from the
Minister.

SHRI M.A. BABY : I am
asking. . - (Interruptions)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL

SINGH ): You have already asked for
clarifications - yesterday, Babyji. I

only request you. Iam not allowing

anybody else. I am not allowing

anybody else.. . (Interruptions)

* It will not go on record. If some-
body speaks without my permission,
it will not go on record...-
(Interruptions)

SHRI MOHAMMED AFZAL
aliass MEEM AFZAL  (Uttar
Pradesh) : A point of order.
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THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) No. I am not allowing

anybody else. Mr. Rajgopal, please

concude now.

SHRI O. RAJGOPAL : My
specitic third question is this.

THE VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) : Thisis the last question.

SHRI O. RAJGOPAL : Yes, a
specific question. I want to know
whether the entire incident  of
attacking the RSS shakha by the ISS
and setting so many houses on fire,
all ttese things took place within a
radius of -about 1 furlong of the
Poonthura Police Station.

Thank you.
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SHRI S5.5. AHLUWALIA
That is a slip of the tongue. It was
not RSS but ISS.
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AT, 4T E AV SHHT  FewdA I4@
T ¥ gl A ¥ g @
. gAT A qEEs, ® o oag A

SAAT AEAr g v 3T 9§, m{r il
g T &, g AT FERE @H & g
GATE AT AT F &E, FRT WO
F UR-aT g7 FFAEER g A
Tt & dF s ¥ faem AE
FUF AT F ORRT XOOF @9
g fgE fear & ST w3 oo
nar § & vaErG 37 fer s owr
FEAT, IAG IE AFEAC LA /AT
ag #F oF A4r FOE gAT g Wi
Fe1 gefad &1 wr § 98 s fF

&

amasr q {@q70 SN | wHEst
v F9¥ af fear mar 7
SIFATASA ARA, T AF TG

AT AT AT gl ¥ oA o fe)

F FIIT W, UAFIIEL g4, ¢fAT
&0 Af gH, FAGT FT AL gAT | T
g WAAC FA AT 7 40 TE W I
famifss  awqeqr @ ATET-ITOIET
A =TT W 9T F AR oug-Uxe
F JAT fAFAA qT Aowm. UAe
fer T7g & SAF1 FigeT Faww ?
g G STRIEEA WE LeNIAH FT
o7 ged g &1 o7 ar agy o
T ff & F§ Ia T A fRar
war ? oW A a7 9 wEET AN
qE @@ty gu ! @ "EAG uE
M HT @ 4 7 @ oEaT i
747 a@ieg go 7 Ay A &
freifaa frar @y 7
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JIGIATTH AZRA, HIAMT  FT
38 e @ L wRmE ¥ s S
geAr w2, 4§ ¥ g¥adl q@ar g
gl F1 W I4dT T FT T OUASUS F
"Egd § 1 % el AHAlF g 97
i f=r RS srﬁcs 7T, ('traaﬁr)

qiamT  Aagen
(3a% w3m)
g1y 7

@A ATaAl
D WAAUTT AAE  FE

St gEal fag  sgqattear -

WA g W ¥ SamEr  FHET

Z T 95F 34T

ITANETE  (H A @ Fg) -
A@A GEA A qOF Qe AT HAT
AT, WA IH AT F AT
ﬂ‘fvﬁ’ I

) gha’?a tag  wgeatear
ﬁ s‘a%“?rarar T S AGl I EIE
i wg w g5 fegma adw
ETﬁqf-a"G’WﬁT " AT AT g aeT TP
HEU A (aueram)

SEE LR R I i
%z T8 § IAA AL T AL

ot gz Tag  sgerattemn
HIE wF AEF g A, "R V.8l &
AT @FAT TF |

Iagensy (= wwT Taw ing) ¢
WYY WEE ¥§ W & gEer *ng
Fgar a7 qA TH ZET | AM GR
wqq a1 ¥ wp @ & d & % Ad
TEar )

w5t ggww g sgwentsar -
FUFATAT AL, AT FE Z¥ W ATAG
g f5 =gt &1 o7 swAd @@ & =
gramf’r g war ot 7§ SR
S¥7 ® § W7 9T wwRd g@ar g
gaR fw) Fr fF A A gATH
FEHREE 9T IAFl A@THT0 FT @0
g 0T w241 2 i I AG A g
g AT AIWAET w1 ogA wF A
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W T}, A G g A
W ¥ AR ¥ & o wfgry a
¥ T &7 v 59 Cofet #1 2
g gt fawa § 9% 9 s e
@ o ! s A fear fw e
Tl 156 wEAT fwR g, T
57 fRwmme g | feeg gfee woe
o Ad.d@l. fevRde ¥ mifeex
freme gu € a1 fyafaw go @
fomd #rm s edw 9T Ag
fadlt T dewE af &1 e ?

AT AR, ¥ qgd fiw
¥ W WA X A A @ g
T g1 I Uw ¥ fau ofafea
i WA & qoww @ oA e
ERY g4 At fam @@ R ogm
T, T AW ywREE T
& T _TWE AR Ag W
W& § & g, fam sy
gHE gWi 39 A ¥ ami
agfifes 3 qFT W@ OF S
F GRS T AT B SEe
AR 4 AT Jr Gr F?

A

79

A

T

IR (1 WET 26T Tag):
T, U FL AT oww w0

W qime fog sgearo
IHE ArAw ¥ owor awm e ;q'
S EARATIE 0T Fox F o)
T I WA FEr Ay avke
S 9O W F A s

¥ TEA AN T T T mep.
qm| |

SHRI N. E. BA
(Kerala) : Mr. Vice—Ch:al'errJll::‘xl:1 “;f\rd
I expected a more informative r:spor’t
from the Home Minister containin
information about the reasong f%r
these disturbances, the forces behind
the di!turbanc_es, and the steps taken
by the respective State Government
to Prevent such incidents. Bm:S
unfortuna‘='y, "~ hag Biven us on] '
a_teport, a preliminary report Se);l
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by the State Govern meénts to this
House. I do not know what clarifica-
tions I have to seck on this report,
Practically speaking, since there is
no fact at all in this report, it is
very difficult to ask certain questions.
But I would like to say that a very
important aspect in regard to both
the States is the responsibility of the
State Government to take steps to
prevent such disturbances.

As far as Maharashtra is con-
cerned, there was a  ‘bandh’ call
given because of one particular
incident. I do not want to mention
the incident orxthe reasons for that. -
They have come in newspapers. It
was known to the Maharashtra
Government earlier. But they did
not take any steps to prevent it.

As far as Kerala is concerned,
the incident has taken place in one
of the nine sensitive areas in Kerala.
I think Mr. Rajgopal will agree with
me that there are nine sensitive
areas in Kerala, On this question,
there is no dispute. One such area
is Poonthura. What he has said is
right. There was a ‘shakha’ going
on there for the last 40 days, not
{2 days. That ‘shakha’ was partially
responsible for the sensitiveness of
that area. Now, that _ sensitiveness
had increased because another
‘shakha’ had come there. The name
is ISS. Itis a different ‘shakha’.
(Interruptions). Yt is 1SS. Itis not

RSS which is your ‘shakha’ It
is T8S.

SHRI JAGDISH PRASAD
MATHUR : Has 18S regular

gatherings like RSS ?

SHRI N.E. BALARAM : Iwill
give you every detail. Please listen
tome. Iam an impartial- pefson.
1 have ncthing to dowith IS8 or
RSS.

FrqReas () neT Iqw fag
arge Ad, @9 § 7 O @ SF

SHRI N.E. BALARAM '@ lam
only stating certain facts which you
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must know. I do notwant to put
it in an inconvenient way also.
I do notwant to do that. Why
should we become angry here with

cach other ?

With these two ‘shakhas’ operat-
ing in that area, the sensitiveness had
increased for the:last-thre months.
1 think Mr. Rajgopal will gree with
me. For the last three m aths. this
Poonthura area was very sensitive.
The Government itself knows it.
When I went to that area, I made
enquiries with the Cirale Inspector
and: the Deputy Commissioner: there.
what steps have been taken by you?
On all the three days, I was there in
all these areas. When 1 asked. the
Deputy Commissioner What action
has been. taken by him, he said, ‘‘Sir,
we did nottake amy step. We
never thought that it will develop
in sugh a way.” This is the reply he
gave me. They knew it that that
area was very very sensitive and the
Government also knew it.  Therc
was a:discussion in the Assembly and
two things-were mentioned by a
r&sponmble person, by the Blectricity
Minister’ who is now holding the
charge of the Chief Minister after
the incident. At the time of this
incident, there was not a single
Minister, holding-the charge of the
Chief Minister in Trivandrum. At
the time of the incident when there
were a series of developments there.
nobody was there ; no Minister was
in charge of the oﬁice of the Chief
Minister at that time. I do not want
to say anything more than that.
You know the situation there at that
time. Even one party belonging to
the coalition; the ruling group, pre-
vented holding of a Cabinet meeting.
When on-the one side, they were
sending the army, the - Muslim
League people did not allow them
to hold a Cabinet meeting. It was
such a bad situation. Itis really a
shame on the part of those Ministers
Iwould tell you. They prevented
holdmg of a Cabinet meetmg They
said, “no Cabinet meeting’’ t@Bause
they have some difficulties in the
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Front. I do not want to politicise the
issue. You must know that. This
was the situation. How could you |
expect the policeto act ? The
police did not act. They were
laughing. What were the Ministers
doing ? It is really a bad situation.
It is up to you to decide how to
rectify it. T don’t want to say more
than that. But itis 2 fact that the
police did not act in time. The
whole thing happened only within
an area of 4 kms andthere were two
Deputy Commissioners, seven ins-
pectors and a number of police
personnel. What were they doing ?
Nothing. Keshamdasampuram was
comparatively a mild area and
nothing had happened so far. The
person who was arrested was not
a policeman. 1 do not know why Mr.
Rujgopal mentioned about him. He
is the son of a policeman and he
belongs to a Hindu communal
group. 1 do not want to say more
than that. T know him and Mr.
Rajgopal also knows him, He belongs
to a particular Hindu Communal
group. He was very active. It was

a cold-blooded murder. Don’t try
to justify it, Mr. Rajgopal. (Inrerrup-
tions).

SHRI1 O. RAJGOPAL 1 will
say, I do not know him.

SHRI N. E. BALARAM : Now,

you do not know him. 1 don’t want
to mention his name or the name of

the group to which he belongs. This
is what has happened. So the
situation was surcharged with

communal atmosphere and the BJP
should, not shirk the responsibility.
For the last two months: the
campaign has been organised by the
BJP in Kerala. The sitvation Wwas
really communal. The BJP will hear
me now. I heard some of the
speeches there. I heard the slogan-
shouting on that particular day and
when the incident was taking: place
at Poonthura there was. a deinons-
tration staged by the BIP in

" Trivandrum town. 1 do not want to

translate the slogans they have
shouted in that particular procession.t
T asked one of the leaders, “Don’t
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shout this type of slogans when we
are going to have a bigger affair in
Ayodhya. Do you want to create
so many Ayodhyas ? Do you want
to create another Ayodhya in

Kerala ?” He was laughing. They
were shouting slogans and the
Government kept quiet. You may

say. it is a good Government but the
public opinion in Kerala is that the
Government also was responsible for
this, to some extent. They did not
take proper steps at that time. One
of the senmiormost Members in the
Assembly. said that there was definite
information from the Home Depart-
ment to the Kerala Government.
Three weeks back, information had
gone from the Home Department,
asking the Kerala Government to
take proper, effective steps to prevent
some expected disturbances. But
the Minister kept silent. 1 would
ask the Home Minister whether such
instructions were given, But the
Minister said, “Keep silent.” 1
would like to ask the Home Minister
whether such an  instruction was
given when the Ayodhya-campaign
was going on throughout the
country- whether any information or
guideline was sent to the different
State Governments to take preven-
tive steps expecting some distur-
bances. That is the most important
question Which | would like to ask
the Minister. Secondly, on the
question of losses or destruction,....
(Interruptions).... 1 will take only
one minute. 1 have seen with my
own eyes not one but a number of
houses belonging to both com-
munities burning. Has it happened
because some five or six 1SS people
pelted stones against some RSS
people ? Is it the reason for burning
a number of houses on both sides ?
There is some thing more than that.
How can we do that ? How can we
do that ? I saw with my own eyes a
number of houses burning. It is not
hundred and fifty but more than that.
[ was there. I saw with my own eyes.
What sort of things ? Where are we
going ? What are we doing ? 1
don’t know. The people who are
gambling should think twice.

[29 JULY 1992 ]
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SHRI M.A, BABY : Mr
Balaram, you have asked about
the responsibility of the State
Government for  controlling the
situation. Do you know that the area
where these communal riot has
taken place is adjacent to the
Trivandrum Corporation and the
Trivandrum Corperation is ruled by
an alliance of Congress-BJP-Muslim
League and other parties ? Are
you aware of this ? If you know
this, is it possible for the Government
to control it ?....(Interruptions)....

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) Baby Sahib, there is no
guestion of putting the question

within the question.....(Interruptions)

SHRI N. E. BALARAM : 1
don't want to enter into that sort of
politics.

SHRI PRAMOD MAHAJAN

I was surprised to listen from a
senior Member like Mr. M.A. Baby
that the Corporation looks afier the
law and order situation there and the
ruling group in the Corperation
decides the law and order....
(Interruptions). ...

VICE-CHAIRMAN
(SHR1 SHANKAR DAYAL
SINGH) : Baby has provoked him.
but his name is Baby.

THE

SHRI M. A. BABY (Kerala) ¢
It is the political way....(Interrup-
tions). ..

SHRI N. E. BALTARAM :1
don’t want 10 go into nalltics.

I would like to say one thing. When
Rajgopal was speaking about the
ISS. the charge against the 1SS made
by the BJP and its leaders it Kerala
was entirely different.  They s3ay
that it is a creation of politics-

Now suddenly he says that it ls
a creation of Pakistan. I don’t knew
who created it. ISS is not a good
thing. I told the ISS men. 1 know
some of them. I told them that this
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business was not good..... (Interrup-
tions)....I don’t know. How can [
know  all these things ? ......
(Interruptions)....Yes, 1 don’t want

to. mention the top leader of BIJP.:

The top leader of BIP....(Interrup-
tions).

" SHRI V. NARAYANASAMY
(Pondicherry) : Why was the Chief
Minister brought into the contro-
versy ?2....(Interruptions)....

SHRI N. E. BALARAM : But
the charge is that the ISS....
(Interruptions)....

. SHRI PRAMOD MAHAJAN
Some ISS people belongto your
party also.

SHRI N. E. BALARAM : 1
know. 1T accept. I accept one ISS
man was our party-member. He
was expelled. It was not in the
pamphlet. It is not in the pamphlet.
The pamphlet was untrue, hundred
per cent untrue. Rajgopal knows
that he was expelled. You rose again
and again saying that he is a
Communist. Do you want to know
more about this Shakha now ?
Do you want to know what the
Shakha is doing, how many people
they have killed ? You know that.
Don’t put that question to the
Communists. You search your
heart. You searoh your own heart. . .
(Interruptions)

. THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) ) Balaramji, kindly
conclude.

SHRI N. E. BALARAM : Sir,
I am concluding. Kerala is main-
taining a secular situation for the last
so many centuries, but T know what
the aim of this BJP was. They
wanted to destroy that secular situa-
tion in Kerala. Ithas become the
biggest dangerous force in Kerala.
I don’t deny that. Since you have
asked that question, I said that.
The Communist Party has expelled
that fellow, I know that. Don't ask
me such questions. You are dragging
me jnto politics. Communist Pariy
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Ministers 392

is not like BJP. Mind you
(Interruptions)...

SHRI PRAMOD MAHAIJAN :
....for several years with Muslim
League....(Interruptions)... .

SHRI N. E. BALARAM : My
question is- on the point of destruc-
tion and on ‘the attitude of the
Kerala Government. Did they give
any assistance to them ? Many
people have no houses. Now there is
heavy rain. Are they going to wait
for the Commissioner’s report for
constructing houses ? Why don’t
they think about it ? Can they not
give some instructions to give
immediate relief to these people to
construct houses at least ? I am not
mentioning the other things. They
are not doing that.

= faggawg  wwETw s :
(WETE) ¢ I9AETAT AERd. . .

IqEATeA (S WET IAT fag)
agd @ 9@ Fr v § g am
g T qB T |

= fggem  awIva wweg
g &1 99 |l g | & 793 A
I dF & 'R @At |
FMfF AH F@ F aR T =T
FAAE A F | S der S ¥ g9
fear @ S99 F© F14 qar S«
FfFT F F IR T FIw G
¥ eT~e W (@ ¢ zatac A
AT § 5 owwwE ¥ oAy ¥ e
TT FE

sgr fF7 ¥R fAg wHE AgeA
§ wgr 5 Tt A= fAFar ar fGFar
HME e § ww.Sr.ow. ofew
% I e W waufd faawsT w=r-
T FN OTIT WF T gHT ¥ 9
9T J¥ FT AET G A% 4|
qUL TG 19 g ) ;fF 99 A
F YEE FA A AW fow e
Hgud @gd weer faa g ag waEr-
we ¥ faes #1 F94T ® IH G
gATeaEr feee @1 &, Avwface
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LA fasgeraE wETE )

frams WETOS &1 T 811 98
Fq5 S TIT 2|

SN LA TEA T
ot samT fw feg w7 & gg A=l
farer a@7 oF o7 awfAEr & W6
@%lﬂ%‘ﬁﬂ"{lﬂmaﬁél
fear #ve-aedT d ua SO, F
ey @ fgg, Afeaw AT 3
w5 wifeat & an @y ¥ W
ferac &) 3o% 21 T Wi g F
R gEwg nre fEd It
gafes ufwm &1 s agr
TAFEE FlH TET &1 wF AT a@l
M wWE go § 3aw uw aRfdr
97 @9 TgF T ST #wAT) 3 S
AT FT TEAT {ARAT o7 ®IC LW
¥ HWT qAH OF WA ARG
war o fae fgg afewg & wmeaw
¥ FQ WG I 97 JFALT B
warsﬁm%évrﬁaaqafwrﬁﬁm
srwrﬁ%rraﬁ@ﬁﬂsmwﬁmu
wET  WEFT AR T@i g e
ﬁmﬁwma}amw
w4 9% gward & ) faaret wgras
A g w1 faar) faErst sgrow
FT AW AFC T 0T &A-HAE TN
F WA FQ %naﬁ%sﬁﬂﬁs
qEAEANE E—AT.CH.QH. TE,
F & % fou foeme 1 @Rl
qEAHTT F FR(T AR ¥ dEr
WL FP ATHM qTA AT FI
§ At 999 da-wEE O FT N
aﬁt?racwam'z@qmmé
e A 8, w& &7 cefafeuw
qET T | AT FG AT SR
@m%aﬁgwwwm@aﬁm
ERICLE Wmfﬁﬁqa, ag
ot g9 f¥ ag & 'wﬁrm%ﬁm
ezifa'lqaﬁ:r@maezma
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" Cu rfew was promulagated at
1500 hours. The District Magistrate,
DIG (police) and SP (Police) were
present at Malegaon.”

g Wt AA uwr & At fawaa
TEAT & | TR AT TERT AARTY
91 A st 5ga aoF 0 gEE
TR 7| Wi ey Saew fean
AT 911 Tg S TR FIET @
faue T WEIIrY WA 9T AE AL
T & fergram ¥ wEraee oE
gar ®e B g WM WS E
SISUNSUCUNE SR C I I L
FGIATT § WA & geErg RaAT
geT WET & FF TT 30-35 v
H FART YA @Y g, IET ®@a
¥ SO WU F AW wWH & A
gfrar & @ @y § fer o agr
FHT IMEAE A0 g9ET FF a0
FT qsﬁrﬁ@mraga =BT g1 #
7z wgN A § B g WA
qAET A § I I9 AT FMHAR
B % Mz qH g SN W
g F FITPALTE AAl A AGIAE
:ﬁlﬁ% aw g, dg wee fafw
|

st BRI AEIA T80 FTH ST
7 W 491, hiE Tg wE 7 @@
F AEIEAT FEY US|

wf fgeeem  AmavE W
T FME A-HE FAT §, SR
gzaT A7 gRlY & &7 AN FT 9g
HaT W 2 1% F9 AWy FY w8
3@ a1 49T gRT B Y agi g R
Jar 9gT S & qer AAl, @al
EL ar W A WW g gEfTe
THT aTET TG sn?r AT wrE gl |
g %t«r T, AT IS w4 Al
37 gasT gt fRem

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : The Chief
Ministers are responsible and they
visitedthose plzezs. In steh plaaas
State leaders used to Zo.
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S FifaaEdt g9z &, FE 9T 9w
F g, ¥.UR.ug. I A1 FE
qfean wza g, w1 wtfa F W
T, gy F AM 9T A4 £ §
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TEHIT 747 {9 @ T 9 Fm
L faans a1 Fr o7 @ g’

st AgEwR  weRAw 9% AW
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Z199% Jig wEmE ¥ 91w
wrn T 0g qrAr g £ 5 3w
¥ gieqq AW 1947 F A& & WS
aw WeE ) tfems Enrr &1 FEA
¥ A OF FEAA AAAESET a:aa
¥ zafec ¥ A9 wdRT OE S
] Fq K fF 1047 & SW ¥
%< afeT o s F oy o
g A IE, T .qr.uw, F an
o g #§ W@ Ak Wi FRT
Wl ET, TR AT ST A FY-
AT AWTEIAT GT a1 (I g
warg fres ¥ @a 9 % gu d
IZ FATAT AT ¢

N a9 a8 & 5 o 07wl

T g f& fgew < at ¥ T HRYH

gifafar® g A1 wrdifaels agi @8
TE & AT A, QA UF. AT § IWFH
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[ RAJYA SABHA |

Ministers 396
£ AT TS gw.Ug. 2P oaWy
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HER # AT AR ¥@dl @i @ 2 |
o3 W7 g f5 SwY 989 ¥ Mm-Fde
gt g, zafeg f& 930 ZatERir
mew & g war #n g 1 oanr
AM-FHE HTH TTaT § AT & &
|y & I fow SAE '\ U
gt amr 3T wGIE AT FI ) JEG 9
IET H A Ay § ag 7 AR
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AT JATAT AT oGT 41T BT dFATE 4

SN B E 5
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[ ]Transliteration in Arabic Script.
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SHRI JAGMOHAN (Nomina-
ted) Sir- T would be very specific
about the qustions that 1 would like
to ask and 1 would not like io
touch upon whatever has been
raised already.

THE VICE-CHAIRMAN
(SBHRI SHANKAR DAYAL
SINGH) For the first time, you

are not asking about your iime !

S3HRY JAGMOHAMN : That is
as per your advice beccuse I oulj
also like to keep io the ummns and
that much of discipling, [ think, is
required.

The first point that [ would like
to make is what lessons the Central
Government proposes to draw from
thege two incidents and what pre-
ventive steps it proposes to take to
see that such incidents do not recur
in the coming dayq.

l‘ranshterdnon in Avrablg SCl’lpl

ij 1
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The sccond point that T would
iike to mention is that Whenever any
serious rioting or communal incident
has taken place, the Government of
India or the State Governments, ip
certain cases: have held judicig]
inquiries. And on the basis of the
recommenations made by thgse
Comunissions of Enquiry, certain
suggestions were made by the Union
Government to the State Govern-
ments on how to prevent recurrence
of such incidents. Now- in this case,
whatever rccommendations or sug-
gestions from time to time have been
made by the Union Government to
the State Goveraments, have the
State Governments fcllowed those
instructions and advice ?  And if
they have not followed those instruc-
tions and advice, what action or
‘what  suggestions the  Ceniral
Government proposss to make at the
highest level 7 The third point which
I would bLike to raise is this : Is the
Ciovernment awaiv—and this relates
to Kerala ; comuaunal is one thing
and the other is the subversive
activity, snii-national  activity—that
anti-naticnal and subversive activities
have been on an increase in the
Kerala area, and this has something
1o do with the terrorist and sub-
versive activities in other parts of the

country ? s ‘hc Government of it ?
My fifth point is that some shops of
Kashmir )outh have been opf’ned in
Kerala. tiave the Government looked
into this aspsct as to Whether their
purpose is only trade or the purpose
i Ling else 7 And have any
ntelligence reporis been  gathered
with regard to that ? And is it being
ensured that certain areas in Kerala
do not become pockets of subversive
cnd terrorist activities or they do
not becore conduits for smuggling

Staterients byv. Minister

of monev and smuggiing ¢f arms 1o
different parts  because itis likely

rhat when the border is plugged and
more stringent action is taken at
Rajasthar ¢r Jammu and Kashmir
or Punjab border, some other
avenues' are being explored to send
arms and money to such areas.

Is the Government aware of it or not
and, if not, whether it proposes to
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[Shri Jagmohan]

look into this matter more seriously
than it has done so far ?

Lastly, in view of the new
developments that are taking place,
in view of the new activities that are
coming in, has the Government now
revised its list of potential areas
where trouble can take place ?
You may call potentially sensitive
areas or you may call potentially
mischief areas. The question 1s
whether the list would be revised in
all these areas where there is a
likelihood of communal or sub-
versive flare-up.

Thank you, Sir.

IagATEAA (%Y wHT T fagy) ¢
ART TR, AT A == "oy |
AT Y, AT HAT  Hig q¥ @
atferoar |

H OAFET "o (TwEA)
AFZA, 19 9AE FT FLT HIT FETM
A & T A7 §mgErfas §F
g0 IF Haw H FA g AT
A FHIX &0 fare w&@t S oar
fady, 9dY ¥ =@ 93 WA Sr ¥
goT FEgex faar 1 aiaEthe &R
7 g & argariasar :19 S §,
qiarfasar 7 WA AT SAdr g !
¥ AW AT AT FT qET AN
it 4 AT 7 @rEr dr FET g
f& =@ g F AT ITFEIT F AL
amy T TS, UF AL T AF-HIEA
Fr gfa grr ar oF gl ¥ gnar
q31 ETY | ATAET & ST 4e7 AT
T AT, SW AW A1 AT F AL
TE OH FE AT A, AT AW &
WSET , TH OIW 1 USHIT, {7 &I
Wiy & W FEW AR A &AT
ART &, WX AZ WA W A0
g o &7 F & & W E )
morear # qr §fal a9 <@l oAar §iv
FIT AT HIATE, & FGIAF  qa09
a1 | FW F oI TH NSl T FO
qudq fas

A aE  qifedt &
ACUB
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AIET, OF guT AT T ST
IR ST &, §w 1975 A,
1977 @F CF Y &0 aG  gAT |

R OF Al & FaX g
sgeadi gfga T A7 qEEr o &
oA, zafaw & At gU | WIS AW &
T ALoTToTHo HIX AT TEATH
¥ TH  HTEH  E-ATCouFeUFe AT
fegnm & g fgg@ &1 w@EAr
dar F@T & HiT SAEy sEA
AETAT & THEL A AT ATEAT
%7 FT & T T EF wAE A%
@ ¥ g g oA i avEt g ogwe
T | uHoUFeWe T WIT fAFIAT
WA IEHr Ug  9ewd  Agr a1 fw
agi WEETEE &gl e IEET
T g faam gwrsE 9r) 9EE 36
T4 WLoUHoUPo AT FHMEI TTATHT
F g, €T A sRAg AFTE &
T AamRIAF g g § 1 SfE
FATEEF X HAZ q F FEAT
AT R FLT qew @gd  fafexw
I, AT atag <7 eI AT AFAT A7
W7 W ST g & @ & AT
Fel ST @FT F WY TWeHe ¥ @
g afe =wAed & gWA W oSEE HEl
ST g@-a@ #, AT AS!  WEAT H,
fang Agl a7 TR T @LET EAT,
1 gu F WY gaq grwariE &
FAGTIE: S R S e S B
wrHT geTfrE <l % A< &l
GEAT | GF7 M HATLoTHoLHo HIA
FT AT\ 9ger a1 § Wy S ¥ oAy
qeAT WTedr g & @9 »rlouHoUHe
qr SATAY  SETHY S| "@wesi, S
aregerfoFar d9w & fag dr g,
g3 qEEr S 7

gax, ¥ gear wedr ¢ 5 &9
qTFC Taq1 fafssg @0 w@r 7 Sid
20 ATy T FAGITEIN AT TH
HE-TATT & e STHLUE ATEHT F1 -G
FT 41 F§) & AL Tg AT 9w g
21 AWEIE FT W] GRT P H
W3 9% FUA F[ GAM  FE I G,
SHT 4 A3 WuTAq  "@EE g,
T T TRfAET A AE T8 g
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# gy Far AT g F g8 gerafas
gfgwrieat F f@ars ¥ W wImd
A7 ? .. (|FAx FT )

IqavTEReT WEEA, B UF BT
Y qig T gedr Jigar § F o
TAMF F HIT Ig A9l AT W@T
g1 AT M=t f5w e F @0 @ra,
I LT FT LT F 47 FOATAAF ATH-
Ffal & @t a5 41 7 w3 6"
F T o 7 af A @r aw
TFZ3 FggT ? T qresaEriaw dat
# OFAd F {q0 0 Ty $I9 I5A
g 1 AF FAIE g w3 FrS e
T g0 AEAT g1, IuF A wE=T §
ET FEATE F1 afg TFH-=T 57g ATHT T
qaT HOAETED AT AT TF AR FEp 4T
5 g

T TAATTF wf=aTqr I w4
FT ggMET AT F | IAFT A1 I g
fe &q W gd Tsg A3 | IS &
fo 8F gwzat w1 WA AT A
oI ¥ awmarfas ST derm €
TRl AT uF ot 3eww g e e
g0 F AW uI TRt AR wifa F
A 9 qIFL UMF ¥ € ST foaq
TT 91 g1 W | YA & HET
FM OGN I ® EAT ATUT SATAL
aar § fF Toewa § owgr d@v &q
ge, 9’ Sfy W@ & ogEr oan
QIFEARTIIF 31T 3T, I9H AToTHoTHo
F B 4T | gfE  HLoTHoUHo IT
qEEr T &7 T g1 # Og Fig Gl
g fF fegeam & @t ot g W
Sl

Jrawraa (s we o fag)
T F AT WA FU-gIET &, SEH
TH JT AT A2 AT AR AR A LA
¥ .. (mam) ... 1 FE-gE
AL |THA AT € .. . (smanmw) | .
A0 A YT AT | THH AT HE T
9T § #IX JT EeHe FF e § AR
oY QT AR I AT 9_EdT 7
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FT H A9 q&F 930 & IARTSATE |
# €I A SEAT AE fH qeT AgEg
aZ =TT € o6 TAT Savay v < 3 FAF
ITH AW FT w@eded fRR aR @
SAMAT | A1 I FRT AT TR &) ar
R A WIF 2F, 9@ a1% PR Ew
TE UF FAT 97 fTeFwT ww ST |
.. (W) L )

ETe AFAT AZRT © ITF 12 (6
FIT FAT AT F P

IqAATR (2 w7 IAA Tag) o
TAT & f 9T ST SiaTe 2t e gey
A4, 3TH AW I} BIHTE g Ao,
27 9T A FAffEdon a8 2R

SHRI SURESH KALMADI
(Maharashtra) Sir, what is your

decision regarding the Half-an-hour
discussion ?

ITaATAA (1 wwT g fag) ¢
TANIST ST, a8 T 7@ g | IIET AR
WA WA FF R A ¥

z

ETo JFUT HERT @ (TWEAH) -
EE-TH-ATEL 7 5T A0 | (=qam)

IrgAEaR (St w7 e fag) ¢
TN SAHT WATT al &Y S AfsT 1 S
Az &1 T Al fediea 3 1 @Ea
F T T E—FIH-UA-HET feomaT
oS o a1 g | 7

g wmifas aeew . wa F

IqewTEAR (A wwT @ fag) -
AF &, T J AT | Her oY, @
e |

SHRI M.M. JACOB : Hon.
Vice-Chairman, Sir, I am thankful to
you for permitting me to give a
short reply this evening itself. 1 am
ve y thankful to you for that.

Sir, it is not a pleasant duty to
reply to a discussion relating to
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unfortunate communal incidents that
take place in the country. I am not
at all happy to refer 1o the incidents in
detail. But some of our friends who
participated in the discussion, while
seeking clarifications, have mentioned
certam points which do not form
part of the reports from the respective
State Governments, i.e. Kerala and
Maharashtra.

The statements 1 have made, as
some hon. Members have mentioned
here, are bascd on the available
records from the respective State
Governments because, as you know:
the machinery looking after law and
order is in the hands of the State
Governments and things will have
to bc looked into by the State
Governmenis. But from our side,
from the Central Government side,
we used to issue instructions to the
State Governments, periodically. We
also issue guidelines. Such guidelines
were issued by the Home Ministry
cven two years ago, spccifically
mentioning as to what should be
done by a State Government in a
situation where they are appre-
hending or visualising any tension
in any particular area. 1t is also
true, as Mr, Balaram pointed out,
that there are areas  specifically
mentioned, which are called tense
areas, where communal incidents flare
up occasionally. All the State
Governments are awarc of it.

After the latest issue of guidelines
from the Home Ministry, we had the
developments in Ayodhya. Imme-
diately, the Home Ministry sent an
alert message- on 10th July, caution-
ing the State Governments that the
situation was getting tense and that
the fall-out of the tension created n
Ayodhya was likely to create problems
in ceriain areas all over the country,
wherever tension was already there,
cspecially communally-sensitive
areas, though we did not mention the
names of the places. Again, on 10th
evening, another messagc was sent
from the Home Ministry to all the
State Governments, including Kerala
and Maharashtra. that there should
‘be a special alert on the likelihood of

[ RAJYA SABHA |
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any tension arising in any atea
But Sir, it secms that these incidents
were not anticipated by them, or,
they were not able to predict.
Then, we had thess unfortunate
incidents.

New, hon. Members have put
some specific questions. I do not
want to take your time. Also, I
cannot deal with these specific points
because of non-availability of in-
formation. But in regard to Maha-
rashira, I have the information that
an immediate relief of Rs. 10,000
each was paid to the relatives of the
victims. But in Kerala a member of
the Board of Revenue has been
asked to go into the question and
find out the damages, details of the
persons who are killed and the next
kith and kin of those who are killed
so that the payment could be made
by the State Government.  Only
after ascertaining that they would be
in a position to make any payment,
but [ did not have any information
whether they have paid or not.
But in both the places T do not find
any sign of any judicial inquiry, as
some of the hon. Members mentioned
about judicial inquiry. I was
informed on telephone by Maha-
rashtra Government that since nobody
had died in the police firing, the
judicial inquiry was not thought of.
That was an informal information.
But police was present in Trivandrum.

SHRI PRAMOD MAHAJAN :
You talk of the judicial inquiry. Is
there any enquiry ordered in the
Malcgaon incidents ?

SHRI M.M. JACOB : So far T do
not have any information about any
inquiry in Malegaon incidents, but
in Trivandrum incidents there is an
enquiry by a senior officer of the
Board of Revenuc.

SHRI PRAMOD MAHAJAN
That is the glaring difference between
the Malegaon and Kerala incidents.
There is no enquiry ordered in
Malegaon incidents.
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SHRI M.L. JACGB : As L said
in Kerala some >eoplc died after the
volice firinz tock place there

SHRI G. R/ JGOPAL T!mt
enquiry is concerning compensztion
not about the incident.

SHRI ?RAXOD MAHAJAN :
Unless you have an coquiry into the
incidents, youwill rot know the
truth,

SHR1 RAFIQUE ALAM
You can sst up special courts.

SHR1 M.™m. JACOB : My
friend Rafique Alam, sitling behind
me, is mentioning about special
courts. It 1s purely for the State
Governmert to set up a special
court. The Government of India
has already perm.tted them to set up
any kind of speeral courts and there
are special courts already functioning
in some places.

Now. I do not war:t to categorise
and say that it is a conlrontation
between the Hindus and the Muslims
either in Trivandrum or in Malegon.
It is only a chosen few who are
militants, trained, hard-core, com-
munalists, fundamentalists, who have
created such a situation. It iy
unfortunate iff we Dlame Hindus,

Muslims or any other community ol

this country for this kind of un-
fortunate incidents.

Mr. Jagmoiian was asking a
question  espegially about Kerala
where he knows about Kashmiris
having shops. In another connection
we had asked for the information.
The State Goverameni has reported
that there is no information about
the traders engaged in &ny such
activity. A haadful of them are
there and ihere is no evidence to
show that they are ergaged in any
activity which 1s not conducive to the

normal peaceful living of any citizen

of this country.

Another iviportant point raised
was about two organisations.

[ 20 JULY 1992 |
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Particularly, in relation to Trivan-

drum incidents names-were mentioned

I do not want to repeat those names,
but our Ministry has made one

exercise, that is, we have called for

information not only from Kerala

but from all the State Governments to
supply us information about com-

munal organisations getting funds

from abroad, from foreign sources.

We have see how the money comes

to communal orgapisations from

foreign countries. That is being
witched very carefully and we will
certainly see that such things are
stopped if it is found out with any
cvidence. From Trlvandrum we
have got another..

SHR1 S.S. AHLUWALIA
Have you received any communication
about any particular organisation
getting foreign aid ?

SHRI M.M. JACOB : Neo, we
have asked vanous State Governments
to inform us.

SHRI S.S. AHLUWALIA
I am asking this because as far as I
know, Vishwa Hindu Parishad got
a lot of foreign aid from Africa and
America.

SHRI M.M. JACOB : If that is
50, it will come before us. At the
moment, I may not be in a position
to reveal anything because we are
in the process of collectipg in-
formation.

SHRI GURUDAS DAS
GUPTA Will the Minister agree
to advise the Government of Maha-
rashtra to order an enquiry into the
incidents that  happened in
Malegaon ?

SHRI PRAMOD MAHAIJAN :
That is the basic question he is
avoiding. Would you suggest to
both the Governments to order an
enquiry into the incidents ?

SHRL M.M. JACOB : I ‘will
convey the feelings. ... ’

SHRI  GURUDAS DAS
GUPTA : It is the volume of
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[S1:1 Gurudas Das Gunta]
killings, because casualties cannot
be the bais for ordering an cuquiry.
I am asking whether you are going
to advise the State Governments to
order an enquiry, We know that the
inberent factor is the fundamentalist.
Therefore, the fundamentalists might
have succeeded in Kerala.  They
might not have succeeded in
Maharashtra, Today they might not
have succeeded but tomorrow thev
may.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : I would only request you
to kindly allow the Minister first to
finish his reply. After his reply vou
can also...

SHRI GURUDAS DAS
GUPTA Does he agree to the
suggestion that the Cental Govern-
ment should advise that an inquiry
should be conducted into the  inci-
dents at Malegaon ?

SHRI M.M. JACOB : | huve

already said that the State Governmznts -’

are fully capable of taking a decision
by themselves. But T will convey what
you have expressed now to both ihe
Governments.

SHRI PRAMOD MAHAJAN
We want you to convey your
advice, We don’t need you to convey
our feelings we can ourselves
write directly to the Chief Minister of
Maharashtra. Why do 1 need a
Minister of State for Home Affuirs
to do this ? You only advise them to
have an inquiry.

SHRI M.M. JACOB Because
it is in the hands of the State Govern-
ment, that’s why.

"SHR1 GURUDAS DAS
GUPTA We don’t want any
courier service to be organized. We
want it to be done in the wisdom of
the Central Government.

SHRIMM. JACOB ¢ Mr. Das

[RAIYA SABHA )
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mendations, you powerfully arpus
that we sheuld rot usurp the area of

¥the State Goveramenis bul now ...
(Interruplions). . .

SHRI GURUDAS DAS
GUPTA Yoi1 need not inquire ;
you kindly advisz them. It is within
your power to advise them. We
don’t waunt you to order an inquiry.

SHRI M.M. JACOB : Now
{cave it to us.

Sir, another point {5 about the
old organization callel RS and the
new organization callzd IS5, Now,
I am not a1 expert to analyze thesc
organizations, bat [ am n»t happy
about the herformancs in ilerala of
these cutfi's because, whatever may
be the moive, training or conteat,
the ultimate rosult is communal
fallout and commun-l viclence 1n
some form or the othes. Sc, this has
to be discouragel. Orjanizz tions can
function in this coun:ry but, at the
time, 17 they are motisarzd  for
entering into uniiecesswy [i:1d where
commuaal hatreil and vioence s
produced, ¢hen atur:ly tiese have
to be viewed very seriously.

I wish I could stop at  this
momen’, bt regardiny the IS8 some
Membes “ave mentidned a  name
also. 1 neve wanted to high.ight even
the narc Hecause that is an outfit
recently ‘ormed by come  peonle,
I dont krow irom whicl: political-
party they went. Some people wore
saying that some are [om  Mr.
Balaranv’s party and som:s people
said that they are irom  another
party. ¥Wha ever:tis, ] don’t know the
compos.tioi: of if. But wz ave a.ked
the Kerala Gorernmeant 1) keep a
watch o this orpanizaticn  nd report
to us.

SHR!L GHRUDAS iDAS
GUPTA Des “Mr. Balaram™
mean Mr. Balaram Jalhar ?...
(Interruptions)....

G iy, waza it comas to the Sarkaria

v SHRI RAFIQUE ALA : Mr.
T oma3i015 repost and recom- ;

Balaram of Kerala.
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SHRI M.M. JACOB : FHe just
mentioned that and he wanted to
now what are the connections of this
organization, what is the purpose for
which it is existing, the details abou(
them, if anybody s inciting violence
and communal hatred and what the
Government is going to do about it,
I have got a message from the Kerala
Government very recently.

SHRI N.E. BALARAM . [
would like to say one thing, One
minute.

SHRI M.M. JACODB : Let we
complete this. [n one minute [ will
complete this. What it says is :

“Reports frave been received by
the State Government demanding
the ban of ISS. No action is pro-
posed to be taken now about the
[undamentalist organizations. How-
ever, sanction has been accorded
for prosecution of some of their
members under section 153A of the
Indian Pena! Code-—those who are
[ound to be involved in spreading
violence and inciting peo ople to
take to violent mathods.”

SHRI RAFIQUE AIlLAM
Both RSS and ISS 7

SHRI M.M. JACOB : Whaatever
it is. The who'e thing, to my mind,
is, this 1s  a fallout of the fenston
created in Avodhya, and you have to
agree to that because, otherwise, n
peaceful State like Kerala wouid
never have had an instance of this
nature. When you buiid up tension,
naturally, the fallout 1s mevitable
and fundamentalist forces existing in
some parts of the State take advantage
of a situation llke this.

So, 1 fully condemn those acts
and associate myself with this House
in concdemning thosc acts. At the
same  $ime, 1 expré: my sincexc
gondolences to the families of ¢hose
people who lost their lives and my
sympathies to those people who lost
their properties. 1 will certainly
request both the Government to pay
adequate compensation for the
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propcrnea damaged, We have guide-
iines for payment of compensation for
the properties lost in a communal
violence. Aiso guidelines have been
issued by the Government of India
for giving compensation to the next
of kin of the deceased. Certainly

those will be conveyed to the Stae
Governments.

I hope our discussion will foster
more of communal unity and harmony
and friendship rather than spreading
violence and hatred.

Thank you.
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SHRI MD. SALIM Your
Department is in a better position,

SHRIM.M. JACOB : Sir, I have
already answered that we have asked
for the information.

The other points mantioned by
Mr. Baby yesterday. . .(Interruptons)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Please. Now, before

the House are two statemenis by
Ministers.

Again Mr. M.M. Jacob to made
a statement regarding rocket attacks
in Srinagar and the situation in
Doda town.

SHRI JAGESH DESAI
Statement today and * clarifications
tomorrow: 7

SHRI N.E. BALARAM
Clarifications tomorrow, not today.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : That is right. First take

the copy of the statzment.

SHRI SATYA PRAKASH
M%LAVIYA : It may be taken as
read.

SHRI PRAMOD MAHAJAN
He is suggesting that it should be
taken as read. Place it on the Table
of the Hause. (Interruptions)

SHRI JAGESH DESAI : No,
no, no.
SHRI M.M. JACOB As per

the demand of the Members, this
statement has come. . . (Interruptions)

SHRI PRAMOD MAHAJAN
But he is saying that you must read
it because you might not have read it.

STATEMENTS BY MINISTERS
I. Rocket attacks in . Srimazar

and sitvation in Doda town.

[RAJYA SABHA )
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THE MINISTER OF STAT EIN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATLD IN THE
MiNISTRY OF HOME AFFAIRS
(SHR1 .M. JACOB) : I rise to
infarm the House of ’incidents of
rokst attacks on Jammu and
Kashmir new state Secretariat and
Assembly buildings in  Srinagar on
20th, July, 1992 and the situation in
Doda town of the Jammu region.

The situation in Jammu and
Kashmir though  difficult and
challenging had definitely shown a
qualitative change for the better in
the past few months. However,
there have heen renewed efforts by
Pakistan anc the terrorist organis-
ations to e:gilate the violence. Tre
terrorist cutfits have reportedly bzgn
directed to ensure selective elimina-
tion of political leaders working for
a negotiated settlement and certain
threats  to political functionaries in
the Valley have bzen issued. On the
other hand positive signals have
also  continued be  discerned.
Besides volunteering of information
against the terrorists, inter-action
bztween the people and the Adminis-
tration has increassd.

On 20th July, 1992 at 1309 hours,
a rocket was fired by the terrorists at
Jammu and Kashmir  Assembly
building at Srinagar. It caused a
very minor damage to the building.
After half an hour, another rocket
was fired at New State Secretariat,
which missed the intended target and
a portion of it fell on the house of a
resident near the New State Secreta-
riat. There was no casualty. Two
employees suffered minor injuries
caused by passing rocket spinters and
glass panes broken by concussion
effect. Since the rockets were . fired
from a distance, very minor damage
“to the buildings were caus:d.

An incident of terrorist attuck on
the Security Forces and subsequent
cross-firing in Doda town on 18th
July, 1992 has been reported. Accord-
ing to the information received from
the Government of Jammu and
"Kasbmir, on 18th July, 1992 at 1030



